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Sh. Nesar Ahmad alongwith Sh. Anil Kumar, PCS for the Resolution

Professional (RP).

Argument are heard in respect of approval or otherwise of the resolution plan

submitted under Section 30 & 31 of the [ & B Code, 2016. The order is reserved.

It is also a matter of record that the EXIM Bank being aggrieved with an order

dated 27.11.2017 of this Tribunal, preferred an appeal before the Hon’ble NCLAT,

which is now subjudice and is schedule for hearing on 14" December, 2017.

Hence, the matter is adjourned for pronouncement of order on 15 December,

2017 (after lunch) subject to order/direction, if any, that may be issued by the

Hon’'ble NCLAT.
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Dated:12.12.2017 H.P. Chaturved,  —
Member (Judicial)
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